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Subjact:- Forwarding of copies ¢f the Crders passed by-the---
Central administrative "'rlbunal ,Bangalore. '

Please find enclosed herewith a copy nf the ¢RDER/

STAY VRDER/INTERIM ORDER/, passed by this Tribunal.in the above
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mentioned application(s) on
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APPLICATION NUWBER: 1335 of 1994,
APPLICANTS: RESPCIDENTS: - . S
‘Sr1.M.Palani v/s. - The Divisional Engineer, Deptt of Telecommunl-.
T o catlons.Bangalore and Other. ~



3 ! -
£ . l ) o ' » T
| [ | CENTRAL ADMINISTRATIVE TRIBUNAL .
' | . BANGALORE BENCH, BANGALORE
- ORIGINAL APPLICATION NO.1335/1994

MONDAY THIS THE FIFTH DAY OF SEPTEMBER, 1994

PR, JUSTICE P.K. SHYANSUNDAR  VICE ‘CHAIRMAN
MR, T.V. RAPANAN MEFBER (A)

Shri m, Palani,

S/o late Munieuanmy,

‘Aged 40 years, '

‘Cable Splicer,

. T Office of the Assistant Engineer,

‘Cable Maintenance,
A.A, Complex, D,V.G, Road ' '
'‘Bangalore - S60 004 | Applicant

( By Advocate Shri N.R. Naik )

I A, 7Y
- 1. Divisicnal Engineer,
Depariment of Telecommunications,
Shankarapuram External
Bull Temple Road,
Bangalore - 560 019

i
2, Assistent Engineer,
: Telephones,
" Shankarapuram Cable Maintenancse,
‘ ' No, 121/122’ A.A. Complex,
- DQVOB Road
- Bangalore - 560 004 , Respondents
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Having heard Shri N.R. Naik for the
ﬁ f’ﬂ’jrﬁif$§épplicant for quite some time at the stage-
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] MR, JUSTICE P.K.‘SHYAHSUNDARLAVICE CHAIRMAN

a)po ition to assist him at all, The applicant
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by Shri Naik that a criminal case is pending

_and the same is'Just nov under wvay, In the

{ircumaténces, it is not open to the applicant_f

'to press either for revocation of hia suspenszom

/

or for a direction that a departmentaﬁ anquiry
Jhould be held in the matter. It is gpto the
Aepartpent to start a departmental'enquiiy and
pursue it during the pendency of the ériminal
?ase. Generally, it is not'dope. itfis in
the interest of the aPplicant howvever to wait

or the criminal case to conclude and if
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